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td) whether it is also o fact that even
after the judgement in a number of cases

the wards of such retireq Government
employees who were allotted  quarter
from special/separate pools, have  not

been allotted quarters from General Pool
though they were in service prioy to the
retirement of their parents and were en-
tiled for allotment of general pool ac-
commodation; and

(¢) if so, whut ure the reusons for the
victimisation of such employees?

THE MINISTER OF URBAN DEVE-

LOPMENT (SHRI MURASOLI MA.
RAN): (a) Yo, Sir,

{b) In identical judgements. the Addl.
Distt, & Sessions Judge hag set aside

cviction orders in two cases where  the
wards of retired allottees of Government
Accommodation were not eligible for
General Pool Accommodation and thus
not entitled to  regularisation/alternative
allotment of General Pool accommoda-
tion,  The judgement of the  Addl
Distt,  Judge was  upheld hy the Delhi
High Court,

{¢) and (d) The Government is appeal-
ing 1o the Supreme Court.

{¢) Question of victimisation of emp-

Inyees does not arise,
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Warehousing facllities

2285, SHRI GURUDAS DAS GUP-
TA: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state;

(a) in what way the total disbursement
received from World Bank for warehous-
ing facilities during the three years end-
ing March 31, 1982 was utilised;

(b) what is the number of godowns
owned by the Central Warehousing Cor-
poration, State-wise and what is  their
storage capacity;

(c) what is the number of private
godowns which have been taken on hire
by Ceptral Warehousing Corporation and:
what is their storage capacity; and

(d) what specific steps have been taken
by Goveroment to augment the namber
of godowns and storage capacities?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (SHRI NATHU RAM
MIRDHA): (a) The tota] disbursement
received under the Second Foodgrains Sto-
rage Project from the World Bank was
utilised for the creation of 35.26 lakh
tonnes of storage capacity at 211 centres,

(b) The Central Warehousing Corpora-
tion is operating 475 Warehouses through-
out the country with a total capacity of
64.44 lakh tonnes, State-wise details of
the constructed and hired capacity are
indicated in the statement attached,
[See Appendix VLIII, Annexure No, 98]
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(¢) The Central Warehousing Corpora-
tion has hired godowns at 314 warehouses
with a total capacity of 17.67 lakh tonnes,

(d) The Central Warehousing Corpora-
tion is expected to complete storage capa-
city of 1.6 lakh tonnes during the year
1989-90 and another 2,15 lakh tonnes in
1990-91. The State Warehousing Cor-
porations have -earmarked construction of
godowns of 294 lakh tonnmes  capacity
during 1990-91,

The Food Corporation of India is also
expected to construct 2,03 lakh tonnes
storage capacity during 1990-91,

National council for safety in mines

2286. SHRI GURUDAS DAS GUP-
TA: Will the Minister of LABOUR  be
pleased to state:

(a) whether Government have decided
to wind up the Nationa] Council for
Safety in Mines;

(b) if so, the details thereof and rea-
sons therefor;

(c¢) whether trade unions have lodged
strong protest against this decision; and

(d) if so, the details thereof and Gov-
ernments reaction thereto?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PAS-
WAN): (a) A decision had been taken
in the past to wind up the National Coun-
cil for Safety in Mines,

(b) Due to lack of resources, the Coun-
cil wag unable to make itself effective.
It was felt that the requisite activities in
the organised sector be handled by the
managements concerned while the organi-
sation of the Director Genera] of Mines
Safety could take up the activities for
the unorganised sector in the mines,

(c¢) and (d) Yes, Sir, Representations
have been received and these are being
looked into,



